
CENTRAL AOPIIN I STRA TI ye TRIBUNAL
Principal Banch

O.A. No. 125 5 of 1993

New Oslhi, dated the 19th Sap. 1995

HON'BLE MR. S.R. ADIGE, «CTBER (A)

hdn'ble or. a. yeoAyALLi, wetiber (d)

Shri Qnatnval Thomas,
s/o Shri 0. Thomas,
R/o fjiam Kaushik ka makan,
yill . ohan sa,

... Applicant

(By Advccata: Shri y.p. Sharma)
/  '

VERSUS

1. Union oF India through the
General Manager,
Ptortham RQiluay, Baroda House,
Neu Delhi.

2. The Divisional Railway Manager,
Nbrthern Railway, Murarfabad

3. The Inspector of ijsrks,
Northern Railway, Balamau,

4. The Secretary,
RQiluay Board, Rail Bhawap,
Neu Delhi.

/  » REl
(By Advocate: Shri K.K.patel)

ORDER (ORAL^

RESPONDENTS

BY HDN'BLE WR. S.R. ADIGE.

Ue have heard Shri y.p, sharma

counsel for the Qpplican t and Shri K.K.patel

counsel for the r espondan ts.

2. Both the counsel agree that this case

is fully covered by the judgment dated 26.5.94

in O.A. No. 2441/91 Net flam & Ors. Vs. G.M.,

Northern Railway & Ors, Accordingly in th e

background of the judgnent in Net Ram's case

(supra) we dispose of this O.A. uith a direction



<» the Seapondents <t,st in the e.„t

3.1 r-oon tain edrepresentation supported by relevant dPcu,.^ts
n proof of pa,t eervioe, within one month from

date Of receiptofa ropy of «,islud^e.t,
tha Re^ond^ts wUI consider the case of «,e
-PPlic^t for inclusion in «,e live cssuai
L«bour«,Re9i3ter,in accordance with law within
thraa montiis from fh« -laa.s r rom the date of receipt of li,at
representation, if an <

>  ao aiigibla in terms of
Circular dated 38.3.ey, end .^a,, .he appa^.t
c. casual Labourer a, and wh„ the need arises
atricUy in aca.rdance>w 1 th his seniority
position in the live casual Labourer Register.

=•. benoordarapLo „ets.

r

(or. a. '.'EOAl/ALLI)
Member Ij)

/gk/

a/qige)
Member (A)


